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Delhi this thelR th day of
Hon’ble Shri Shanker Raju,

3312/2002

Virendérr Singh,
u/o Jt‘iib \.n”Ir"i Enli‘iq..'it \JJI’}\-]h
Fire

r o s - -
(=9 &2, Jorbagh

Naw Dalhi.

smt. Prem Devi,
W/0 late Shri Bhagat Singh,
R0 &-%, Jorbag Fire Station,
an Dalni.
Aadvocate Shiri S.K.Gupta
YERSU
.G ovt.of NCT of De?:ll"li.,
Thirough Chief Secretary,
Delhi Se blttallat IG Stadium
I.P.Estate, eI Dv:lh'j...
Seciretary  (Services ),
Govt.of NCT of Delhi,
ODelhi Secretariat, 16 Stadium,
I.P.Eetate, New Delhi.
Chief Fire Officer,
Delhi Fire Service,
Fire Headguarters,
Connaught Circus, Mew Delhi.
fdvocats Shri Vijay Pandita
33206,/2002

Shri vipin Saxena,

30 late Sh.B.R.Saxena,

RSO B-4, ”onnaugh# Fi“:j
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Sdvecate S.K.Gupta )

o) Delhi,

ugh Chief Secretairy,
secretariat, IG
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4. Learned counsel of thae  applicants Shrid

G.K.Gupta in both the cases contends that although

48 one  unit in Delhi fdministration, the gquota of 52

m&ant foir airéct L tmeaint F o compassionate
appointment cannot be Filled Up in such & manner ss  to
ulprfvu the ﬂﬁpl]mqﬂi CrE g "fght For consideration Git
compasgionate appointment in Delhi Fire Service.

5 It is alse stated that the applicants have

Ui 3.3une endurance test and are Fit for the posts of

Fire Opsrator and not even & single vacancy in the VEaET

2000-01 aind 2001 -2002 meant for compassicnate quota has

been exhaus t Sin tﬁe Delhi Fire Service. It iz also
stated that the applicants have been digcriminated

&. On the other hand, Shri vijay Pandita . taking
resort cto  Apex  Court judgsment in UOI Ve, Joginder

Sharma (2002(8CC (L&S) 1111) contend that the guestian

of  relaxing the csiling limit of 5% celing  in the

digscretion of  the authority concerned which ig purely
saministrative and not statutory in nature, Tribunal or

Court cannot compel the aurthority toe accord relaxation
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issuénce as such the same is applicable in the
case -of present applicants. I also find from the
¢riteria adopted by the respondents that Govt.of NCT of
Delhi which comprises of various departments, has been
treated as a single unit for recommending the case for
compassionate appointment. This criteria is not being
followed by various departments uniformly for
consideration of compgssionate appointment %hich
inter-alia, includes Delhi Fire Service as well. On
consideration for compassionate appointment, it is to
ensure that each department should be benefited in SO
far as phe claim for compassionate appointment is
concerned within the ceiling of‘5% quota.

9: ‘ In_'the'reéult, for the foregoiﬁg reasons, 1
earnestly  hope - that the department would review the
criteria s¢ as to have the ‘representation of all the
departments for compassionate appointment. OAs stand
disposed of with & directicn to the respondents to
cohsider- the claim of the applicants for compassionate

per the Govt.of India

of this order be kept in OA 3320/2002
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